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RE. Urgent Need to Prevent Anti-
National and Pro-LTTE Sentiments in
Tamil Nadu

SHRIMATI JAYANTHI NATARAJAN
(TAMIL NADU): Madam, 1 would like
to raise a very serious issuc before this
House. That is why, Madam, I have
requested you to kindly perrgit me to
speak. Madam. five vyear have passed
since the ghastly, tragic and shameful
assassination of my beloved leader, Shri
Rajiv Gandhi took place. I have the
misfortune of being a witness to that
heart-rending incident. It is a shame on
this country and every Indian that more
than 5!, years have passed and we have
not been able to bring the murderers to
justice. We have not been able to bring
the accused, the guilty to book and
punish them. In a mighty country like
India, in a great country like India, one
of the best loved leaders of this country
was shot down in the prime of his life=
in my State, to my shame--and we have
not been able to bring the culprits to
justice. Madam, every vyear, in every
Session, my colleagues and 1 raise this
issue and various Ministers incharge of
this keep telling wus, trotting out
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explanations that 1.2 witnesses have been
cxamined, that the trial is 5.5., etc. We
are not interested in the decimal points.
We are only interested in bringing the
accused to book. My point here is very
specific, that is, one concrete thing was
donc in response to a request from all the
hon. Members and in response to a
public outcry; the LTTE was banned.
Madam, the LTTE has been banned in
this country. It is now a banned
organisation and after a great deal of
pressurc, the Government agreed to our
request for the extradition of
Prabhakaran from Sri Lanka. In this
situation, Madam, a very serious event
has taken place in Tamil Nadu. About
two weeks ago, a political party in the
State held a conference and in this
conference  many  sentiments  were
expressed. I speak with a great deal of
responsibility when 1 say that these
sentiments are nothing short of
antinational because during this
conference the leaders of this political
party made a demand--1 do not want to
take the time of the House; 1 want to be
very specific --that the ban on LTTE
should be revoked. Not only did they
make this dcmand, they also madce
speeches glorifying the leader of the
LTTE who is guilty of the assassination
of Shri Rajiv Gandhi. Madam, they did
not stop there. They said that humanism
and sympathy should be extended not to
the death of Rajiv Gandhi, but to those--
they named some LTTE terrorists--- who
have been killed. The final demand which
they made was that there should be more
sympathy for the activities of LTTE in
Tamil Nadu. They tried to make a link
between the sufferings of Tamilians in Sri
Lanka and the LTTE terrorists which is
something they could have never done.
My demand is very simple. The LTTE is
a banned organisation and the inquiry
into Shri Rajiv Gandhi’s death has not
yet been concluded and his killers have
not yet been brought to book. Madam,
the pride of this country, the prestige of
this country, depends upon our bringing
the accused to justice. Otherwise, none of
us has a right to be in Parliament or to
call oursetves true sons and daughters of
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this country because if a revered leader is
assassinated and we arc not able to do
anything, then there can be no greater
pathetic commentary than this on the
state of the nation. The Chief Minister of
Tamil Nadu has already announced that
stern action will be taken against any
such sentiments expressed. It is shameful,
tragic and heart-rending that on the very
soil on which our beloved leader lost his
life--many of us were not able to face the
fact that we belonged to the State where
he was assassinated so cruelly. On the
same soil ...(Interruptions)...1 will finish
in one minute, Madam — on the same
soil there is a conference being held in
which people are allowed to get up and
say that the ban on LTTE should be
revoked; they praisc all the lcaders of the
LTTE and say that Rajiv Gandhi was
equally a terrorist. Madam, I belong to
that soil and I hang my head in shame.
The Chief Minister has said that he
would take stern action if anybody
encourages this kind of terrorism or
terrorists. I would like to call upon the
Central Government and I hope that the
Central Government will not remain idle.
1 think that the Central Government
should help the Chicf Minister of Tamil
Nadu, since he banned the LTTE. The
Central Government is responsible for
overall security of the country and there
is a need to bring the killers of Rajiviji to
book. I demand a statement from the
Central Government to tell us, what they
are doing, what action they are taking
against those people who committed this
treason, who made this anti-national
statement on the soil of my State. I
would like to know what action the
Government is taking against them. I
further demand on assurance from the
Central Government that the ban on
LTTE will never be revoked until the
killers of Rajivji are brought to book.
Madam, onc final word. Our sympathics
will go out to the sufferers. We are not
interested in the internal affairs of
another country. But, as a Member of
Parliament from Tamil Nadu, I have to
say that our sympathies will go out to the
suffering and innocent Tamils of Sri.
Lanka and we should do our best to help
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them in their legitimate aspirations. Our
hicart goes to those Tamils suffering in Sri
Lunka and our assistance goes to them
but it does not extend 1o terrorist groups
like" LTTE and other such groups; we
should come out with a firm hand on the
killers of Shri Rajiv Gandhi. Thank you.

SHRI S. PETER ALPHONSE (Tamil
Nadu): Madam, 1 thank you for the
opportunity given to me. First of ali, |
would like to associate myself with our
collcaguce, Shrimati Jayanthi Natarajan
and I endorse what all she said except a
fcw points. Madam, happenings in Sri
Lanka for the past ten years have been a
source of concern to all of us and we
cannot ignore them as something that
happens in  another country. The
happcnings in Sri Lanka, with regard to
their ethnic issuc, affect our country
politicallv, socially and ecconomically.
Politically we have lost a very great
lcader who could have led this country to
the st century. The arrival of refuges in
thousands has damaged  the  soaal
cquilibrium of the Statc. Our industrial
and tradc links with Sri Lanka have
broken and another news which is very
alaeming is that Amcrica is planning a
soplisticated atrport in a 2000 acre plot
which could be considercd as a potential
sceurity threat to our defence. 1 am glad
that the Government of India spends too
much of time with its neighbouring
countries, especially, with China,
Bangladesh  and  Pakistan. T think the
Government of India is not prepared to
spend  sufficient time with our other
ncighbouring country, Sri Lanka, which is
worthwhile becausc our bond with Sri
Lanka is much stronger when compared
1o our other neighbouring countries. The
trade and industrial activities of Tamil
Nuadu have been curbed. For example,
thc movemcnt of country boats taking
cargo to Vizag, Goa Bombay and other
parts of the country was banned and this
has resulted in unemployed of hundreds
and thousands of labourers. The ban
wposed on the movement of boats has
sesulicd an a lot of damage to  the
ceonomy of a particular area. 1 think it is
fugh ume the Government of India took
more interest and sew te it that there was
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no unrestricted movement of LTTE in
the Indian territory. Madam, peace and
tranquillity could be cbtained only when
the Government of India takes more
interest which it has not taken after
Indiraji and Rajivji. 1 think this is the
proper time that the Government of
India takes more interest in solving this
cthnic problem; otherwise, it affects us
politically, economically and socially.

THE DEPUTY CHAIRMAN: Many
hon. Members want to join this issue. 1
do not know if we can just open it up to

everybody, to speak on
it...(Interruptions)... -
SHRI V. NARAYANASAMY

>

(Pondicherry): Madam, I require just half
a minute...(Interruptions)...

THE DEPUTY CHAIRMAN: I know.
Everybody wants to speak. Let me count
one, two, three, four..... ten. Ten minutes
will go...(Interruptions)...

SHRI V. NARAYANASAMY:
Madam. just 1 would like to submit one
point...(fnrerruptions) .. 1 am
supporting...(Interruptions)...

THE DEPUTY CHAIRMAN: I am
also supporting ... (Interruption}) ... The
cntire House is supporting
(Interruptions) Do you mean that
those who are not speaking are not
supporting it?

SHRI V. NARAYANASAMY:
Madam, 1 welcome it, on the whole.
Madam, the Chief Minister of Tamil
Nadu gave a stern warning that he will
not allow pro-LTTE conclave by any
organisation or support given to the
banned organisation. But, in spite of
that, conclaves and street conferences are
taking place and no action has been
taken. Therefore, 1 wurge upon the
Central Government to come out with a_
statement to revoke political parties
which are very active in supporting the
[.TTE. 1 would also like to know what
action the Government has taken for
extradition of the killer of Shri Rajiv
Gandhi-Prabhakaran, the supreme leader
of LTTE. !
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THE DEPUTY CHAIRMAN: One
minute for everybody... (interruptions).. . It
is a serious matter - a banned
organisation holding a meeting there. I
will allow. Hanumanthappaji also wants
te say somcthing. But only one minute
cach,
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SHRI S. MUTHU MANI (Tamil
Nadu): Madam, at the outset, I would
like to point out that it was because ofthe
cffcctive measures taken by our leader,
Puratchi Thalaivi, Dr. Jayalalitha, that
the activitics of this organisation, LTTE,
were coutrolled.

Through you, Madam, 1 would like
inform the House that the stand of our
party, AIADMK, has always been very
clear. Along with you all, we support the
rights of the Sri Lankan Tamils, within
the frame-work of Shri Lanka. I would
also like to point out here that this
banned organisation has always been
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supported and encouraged by one
political party, namely,...

THE DUPUTY CHAIRMAN: Don’t
name any party.

SHRI 8. MUTHU MANI (Tamil
Nadu): I am not naming, Madam.

THE DEPUTY CHAIRMAN: 1 do
not want anybody to make it political. 1
am sorry. I am extremely sorry that
people try to make political capital.

SHRI 8. MUTHU MANI I would not
mention the name of any party, Madam.

THE DEPUTY CHAIRMAM: Piease.
...{Interruptions)...

Otherwise, 1 will expunge what all you
have said. ...(Interruptions)...

SHRI S. MUTHU MANI :1 would say
that certain elements have been
supporting and encouraging the activities
of the LTTE.

I demand here. It is the bounden duty
of the Central Government to give a
direction to the Tamil Nadu Government
to take stringent action against all these
people who are always supporting the
LTTE and its activities.

For your information, Madam, only
three four days beck, as per reliable
information pub lished in the newspapers,
we find that petroleum products are
being trans ported illegally from Tamil
Nadu to Sri Lanka. The Government of
Tami! Nadu is-saying that action would
be ‘taken. The Chief Minister of Tamil
Nadu is saying that he would take stern
action against such activities. But
practically, the Governmnet of Tamil
Nadu is not taking effective and proper
acation against the persons. who are
encouraging .the LTTE. Therefore, the
Centre should give a direction to the
Tamil Nadu Government asking them to
take immediate and effective measures to
put an end to the activities of the LTTE
on Indian soil. Thank you, Madam.
...(interruptions)...

SHRI R. MARGABANDU (Tamil
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Nadu): Madam, please allow me to say a
word.

THE DEPUTY CHAIRMAN: vyou
also want to spcak?
SHRI V.P. DURAISAMY (Tamil

Nadu): Madam, 1 would like to say a
fow words in regard to the action taken
by the Tamil Nadu Government.
...{interruptions)...

SHRI N. TALAVAI SUNDARAM

{TAMIL NADU): Just one word,
Madam. ...(interrupitions)...
SHKI V.P. DURAISAMY Please

permit me, Madam.

SHRI S. MUTHU MANI :Where is
the question of any ciarification in this,
wiadam?  Let the hon. Member say
whether he wants 1o associate himself
with  thc point made by Shrimati
Jayanthi Natarajan or not.
. Ainterruptions). ..

THE DEPUTY CHAIRMAN: One
minute, please. 1 would request vou all
to pleasc sit down.

I know the issue is sensitive. The issue
is one which the Central Government
should also take note of. Of course, the
responsibility of the State Goverrmment
15 there because it happened there.
Anything happening in a State has to be

the responsibility of the State
Government. But the matter is serious.
It is a banned organisation.

Organisations are always banned by the
Central Government. If something s
taking place over there, the matter is
permitted in the House to be taken up
because the Central Government also
hus  to  take note of it. But Mr.
Dicruiswamy, therec is no point in your
giving any clarification on bechalf of the

State Government  because nobody s
blaming the State Government.
LEverybody is urging the State

Government to take action. That s it.

SHR] V.P. DURAISAMY: But he
satd that the State Government was not
wiking any action.

THE DEPUTY CHAIRMANMN: I have
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said, i am uot allowing any allegation. I

do not allow any allegation.

SHRI VP DURAISAMY: Dadam,
the State Government has iaken
effective action against them. The

Inspector-General of Police has been
deputed to monitor the activities of the
LTTE.

My friend over there is saving taat the
Government is not taking any acuon.

SHR!I N. THALAVAI SUNDARAM
{Tamil Nadu): Madarn.
...{Interruptionsj. .,

THE DEPUTY CHAIRMAN: Don’t
interrupt. He didn’t interrupt you. It is
not fair.

SHRI ¥.P. DURAISAMY: Madam, I
join my other friends in demanding
action {0 be taken against any individual
or any political party supporting ths
LTTE activities.

The Government of Tami MNadu has
taken all types of action and it has also
imtiated steps to watch their activities.
The Chief Minister of Tamil Nadu has
given an assurance to take action against
all those who are supporting the LTTE
activities. That's all. ...(Interruptions)...

SHRI] R. MARGABANDU (Tamil
Nadu): Madam, just one minute.

THE DEPUTY CHAIRMAN: Please
don't politicise these issuecs which are,
naturally, of importance.

SHRI R MAFGABANDU: Only one

point. Madam. Recently our ilome
Minister, Mr. Indrajit Gupta, visited
Tamil Nadu, and he made an open

staternent that there has been intrusion
of the I.TTE into Tamii Nadu. So, this
thing had happened. This organisation
has been banned. and there s a
Government which has not taken any
steps to prevent the intrusion with the
result that therc is a gun culture, opium
trading and other things going on
there—and all these are spoiling the
careers of the young people there.
Therefore, action has got to be taken. It
is not sufficient just to say that you are
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taking action. As a matter of fact. a
conference is going on there and that
particular organisation called Pattali
Makkal Kachchi is taking out processions
with placards showing Sivarasan and
Thaanu, the main killers of Rajiv
Gandhi. 1 want to know whether such
things can be permitted on the soil of our
country.

So. I request the Government, through
the Chair, let there be a warning to that
particular party, which is in power there,
to curb those activities. Otherwise we will
have to charge them that they are siding
with that banned organisation.

THE DEPUTY CHAIRMAN: I again
remind you, don’t make allegations which
you can’t substantiate. Mrs. Jayanthi
Natarajan also comes from the same
State, this gentleman also comes from the
same State. The State Government
should .be supported. That is what the
demand is—to take care of terrorism.
Any State Government is not capable of
taking care of terrorism by itsclf: the
Central Government has to support it.
What is the harm in saying that? So,
don’t make every issue a personal, party,
issue. There are certain national issues
which are above party politics.

SHRI R. MARGABANDU: No
mention has been made of that point.

THE. DEPUTY CHAIRMAN: You
don’t have to argue. I am not allowing
any argument. ...(Interruptions)...

SHRI H. HANUMANTHAPPA
(Karnataka): Madam, if 1 am alive today
and standing before you, it is because of
the direction thai I got from Rajiv
Gandhi, after his last speech at
Poonamalle, to organise the breakfast for
the next morning. Had he not sent that
direction to me on that day, 1 think I
would have bcen gone along with him,
beside him. So I owe my life to him. If 1
am alive today, it is because of his last
message to mec.

Madam, 1 am sorry that even five years

after the ghastly incident in this sovereign
country  of  ours, the  sovereign
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Government of India is incapable of
bringing the culprits and conspirators to
book. What message are we sending
outisde? The man who was supposed to
take over as the Prime Minister of the
country just after a week was savagely
killed by aliens on India soil, and the
sovereign Government of a sovereign
country is helpless, even five years after
that, to bring the culprits and
conspirators to book. What message are

we sending to the outside world?

Is India so incapable? Are we lacking
in  nationalism, are we lacking in
integrity, are we lacking in honesty?
What is it that is coming in the way if it
is not a lack of political will? 1 must say
that the hurdles of procedures and
technical wrangles should not come in the
any where national interests are
concerned. This extradition treaty has not
yet been signed. What is it that is coming
in the way? Why should we not enter
into an extradition treaty with the
friendly Government there and bring the
culprits to the India soil and try them? It
is high time that the Indian Government
work up and moved in a correct direction
so that it can be called a sovercign
government of a sovereign country.

DR. BIPLAB DASGUPTA (West
Bengal): Madam,....

THE DEPUTY CHAIRMAN: On the
same subject?

DR. BIPLAB DASGUPTA: Yes. 1
just associate myself with the sentiments
express by Mrs. Jayanthi Natarajan.
There' are two points.

Number one, there should be a proper
inquiry into the death of Rajiv Gandhi.
He was not only a leader of a party, but
he was a former Prime Minister of the
country. He was a prominent leader. It is
really disgraceful that for five vyears
nothing has come out of this inquiry. As
a Mcember of this House I demand that a
proper inquiry should be made to find
the culprits, what happened and all that.

Secondly, 1 also agree with her on the
point of the LTTE. The LTTE is an
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organisation which is not only creating
troubles for us but which is 2lso creating
a lot of trouble in Sri Lanka in the way
of reconciliation beitwecen the two ethnic
communities there. We in this country
want to have good relations with Sri
Lanka. We also want to see that there
are good relations between the two
major communities in Sri i.snka. We
support autonomy for the Tamils but not
independence, separating the Tamil part
from Sn l.anka. Now that a new
President s there in Sri Lanka, he s
uying t¢  bring some reconciliation
between them. However, [ find that
some difficulties are coming in because
of intransigence of the LTTE forces.

T support what Mrs. WNatarajan has
saii on both these points, and ] will just
quickly mention one point before 1
conclude.

As a matter of praise for Mrs.
Jayantln Natarajan, I mentioned this
garlier in the House. When Rajiv
Gandhi died, the entire police force. ..

THE DEPUTY CHAIRMAN: The
Defence Minister is here for a statement.

DR. BIPLAB DASGUPTA: Madam,
I need just a minute. When Rajiv
Gandhi was lying in a pool of blood and
he died, all the police force personnel,
excepting those who got killed, ran
away. All the supporters of Rajiv
Gandhi ran away. Everybody who was
shouting “Rajiv Gandhi zindabad” a few
minute ago, ran away.

THE DEPUTY CHAIRMAN: What
is this? ...(Interruptions)

DR. BIPLAB DASGUPTA: Only
Mrs. Jayanthi Natarajan was there. All
other ran away.

SHRI S.S. AHLUWALIA: Everybody
was there.

THE DEPUTY CHAIRMAN: Again
I am very sorry. On a matter which was
raised in such a sober atmosphere 1 find
that such a coatroversy has been
created. ...(Interruptions)

SHRI H. HANUMANTHAPPA: i
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was present there. I know who were all

present there. How can you say that?

. {Interruptions)

THE DEPUTY CHAIRMAN: The
guestion is not about who was present
and who was not present. The tragedy
took place, and 17 police people died.
rerhaps, your information is not correct.
You don’t now that. ...{Interruptions)

Those who were there, died in the
bomb-blast. The whole congregation
cannot die.

But the question here is that the
killers have not been brought to book.
Those people who are behind this, are
now having meetings and are saying
things. So, the Central Government
should take note of this. Again I request
the Members not to bring politics into
such national tragedies. It is a question
of the country. If terrorism is going to
grow, anybody, you, me or anyone c¢lse
can die,

SHRI VAYALAR RAVI (Keraia):
One point, Madam.

THE DEPUTY CHAIRMAN: We
have a statement now. ...(Interruptions)

SHRI VAYAILAR RAVI: Only one
nunute. There was a decbate in this
House regarding a missing file. Mr.
Chidambaram gave an assurance to this
House to reconstruct the file. T want to
know from the hon. Primec Minister
whather the file has been reconstrcuted.
What happened to the missing file”
What is the progress in reccnstructing
ihe file?

SHERIMATI RENUKA
CHOWDHURY (Andhra  Pradesh):
Madam, ...

THE DEPUTY CHAIRMAN: It is
not a question of placing anybody on
record. Everyone is included in it. Arc
vou out of this House? You arc very
rmuch a leader of vour party. 1 am sure
your sentiments are there. If you want
to say it for record, do it. You also
speak.
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SHRIMATI RENUKA
CHOWDHURY: Madam, may I spcak
from here?

THE DEPUTY CHAIRMAN: Never
mind. 1 permit you to speak from there.

SHRIMATI RENUKA
CHOWDHURY: I just want to draw the
attention of the House to the fact that, as
far as terrorism is concerned, law and
order cannot be treated as a State
subject. There has to be a Central
comprehensive action paln to help the
States. Why 1 draw thc attention of the
House to this fact is that Andhra Pradcsh
is facing the Naxalite menace cvery. -1
myself have been put under “Y" category
sccurity because of my clash with the
Naxalites. Madam, the minute we put a
ban on the Naxalites in Andhra Pradcsh,
they move into the neghbouring States.
As a rcsult of which, if we do not havc a
comprehensive plan, whereby the Centre
remains sensitized to the various States,
whether it is the PWG or the LTTE or
whether it is the tragedy of losing
innocent citizens and great pcople, the
tragedies will become statistics in history
repcatedly. So, today, if I am not
mistaken, the Central Home Minister is
seized of the matter and he has invited
several Home Ministers of the
ncighbouring States, including the Home
Minister af Andhra Pradesh, and they arc
applying their mind, hopefully, as to how
to go ahcad with this. Just as terrorism is
not tolerated globally and you do not
negotiate on terrorism, there is no
negotiation where there is terrorism or
where the safety of- Indian citizens is
concerned. So, Madam, I just wanted to
draw the attention of this House that this
exercise has started and valuable inputs
and recommendations made by various
States and their representatives would
give us a very good insight as to how 10
deai with this proeblem which has
murshroomed into mammoth
proportions.

THE DEPUTY CHAIRMAN: Now,
there are only four minutes to the lunch
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hour and the Defence Minister has
requested for time for making a
statement. It is just one page statement.
That means it is an important statement.
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fegm, 2 faar 2

THE DEPUTY CHAIRMAN: Wc¢ will
be adjourning for lunch. There are some
Special Mentions also.

SHRI K.R. MALKANI (Declhi): What
about clarifications?

THE DEPUTY CHAIRMAN: That is
what 1 am going to find out. Let the
Dcfence Minister make his statcment.
When  will you  befree to give
clarifications?

e e g3d ¥ SAffedrya 8@ 2, A
w4 omER gEw @ B ey st
FARTERIA 0 TH? W a9 e W 8

I W (o qomam fidg aea): 9@ s
wga fifeg w0 2

ITRIAR: S w9y 7Y fiiye w0 ¥ &
M Y RN wg dfeg

sft g fig areE: dem, A a9 W Gud
w1 dfaa )

sfroeht Yoy Sa@ (amm w2 : dem, @
o @ Afen ¢, 9?7 . (==maaE)...

oft goman fig gra: #z8, ¢ mig F =
2

IqEugfd: 9 aiE ) @ T8 @ wwn | 98
9 AlE + AE B WEHd @I 9 Aad@ H
A QuT & 3R TEE S R ww & 93m

st yoman fdz wEa: dwH, su W W
FHEd ¥ 3 T A wA

faoy & I (sft faw=x ¥@@): "=
wifgan, *e FE wWfem 32y g O T8 27
A 12 & F W, YT W F 6 IR FE
Tay farrg a8 ¥ & ferg faafier wew @aA
W A feFRre @ J9" T R & T fm =
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9 AR F =We 2 wed ¥
Sk &ifo’/z’ S o=t
AN IV I ol g
AT TN e
A S B 2T
pbelori L ySje
el AJ%MW/&
[ortiloes po g gl

st weraw fig aRA: f%w, o1 3 99 A
A ¥ BU FOHN OF F @ QN H
Jgerin ¥ g o A D = R PR oMU
FW A e & IF R, I A AR R IFd wq

st gqoam fég @ea: &=+ 2, fEm
Fg@umafl: @ A a9 s gy, 2 w9
AT gL T A W IwW A A
s

STATEMENT BY MINISTER
Procurement of SU-30 MK Aircraft
@ Wi (st gemm fig wmem): s

afa TeE,

g Wed ¥R wAEHM 27 §U HA
s A M PR A W A A
el aada ¥ ae e e wfea ¥ g A
ity wfaffu-dee 3 w9 A gxdm Gy wW
40 THe Fo-30 TWHe ke faEeEl RN oy F
foe 1 & = a7Ew fFm @) ww 3gEY T
& WeE au waEEEE ol shees AuitER
T YAy % da gen ¥ T ogEm @
e fadwan @ TR R—

°[ | Transliteration in Arabic script.
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(1) T @r, w0 Wfwm T oW
SFETA AU s €A B FgEEA
g faFa ¥ wrier «m o ggE w9
¥ dofeR fasfan F W wema
4

(2) =8 rgew, wfasm ¥ 0A faudl & 4§

¥ foy fegwr wiATlesn fae | wKa

7 @ W fauA & onddw @A ®

aqafa @ &)

2. T8 go-30 Fu fFrer @ Y@ wg-32ea
foqm 2, A weg WA @ IgE gww w@a R
s s weA-vfe @ aga suE R R
faforgar wrda g # Whrams SEE @)
o & wEa feags & 7 1 g R e
fFm & Gorl A Sl & R R are | &=
sfus sqantt @)

3. 4% whgla Wi &8 % O i ged
N ary A F HewE En WEAm F g o o
faamm ¢, @ dew 1 e 3o ol § T
Gau i sfus ofe g ¥ @ v 39 @A
fra 29 F 7y weapl ikl @y &3 A
ferm N T@ T g=ER)

1.00 P.M.

SHRI JOHN F. FERNANDES (Goa):
Madam, it is a very short statcment.
Within fifteen minutes we can seek
clarifications.

THE DEPUTY CHAIRMAN: Though
it is a short statement, the importance of
the statement is there. We would do it
tomorrow between 2.00 P.M. and 2.30
P M. I would like to know whether a
copy of the statement in English has been
distributed among Members.

SOME HON MEMBERS: Madam, we
have received it.

Igaanafd: F& 2.00 ¥ 2.30 I 9% FOEE
] A

DR. Y. LAKSHMI PRASAD:
Madam, what about my Zero Hour
submission, which has been permitted by
the hon. Chairman?

Iggaafa: @ ¥ M) fEE a9, A fasw



